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(d ) whether it is al o a fact that the 
company has pleaded tha t ,  w i thou t  conv r­
• i o n  f m t r  ga ug ra ilway l i ne to broad 
g,a ug fr m Ha pa to M i thapur, moveme -i t  
n f  r.HV rn l"ri I I  for 1he  expa nded ca p:ici ty  
cannot  rnkc place ffec t iv.: l y  1 

THE M I N I T R OF STATE I N  THE 
M I N I � T R Y  F H E M [  A L  A N D  
FER r l L I Z E RS ( H RI  R C  RATI l )  : ( u )  
a nd ( b ) Y..:s , S i r .  

( c )  Ooc n o t  a r ,  e .  

(d ) Y s .  • i r. Conve r i o n  o f  mctrt: 
g.l U8l' r t l w l a m: t o  b oad ga ugl! h s ,  how-
ever .  , l fl · ,· b:..:cn C(Hn ple l l.J. 

Sub-Committees of H igh Powered 
Committee on Sol.la A sh 

l .!8 · S H  R I  R . J .  D A  
M rn t  lcr o f  L' H  . M l  ' LS 
L I ZERS be p l t J  eJ to l J l e  

W i ! ' lht: 
D t,' 1 t  Tl-

( .1 )  w hl! t hi.:r 1 l  is  a fac t  t ha t  : 1  1 ( 1gh 
Powt:rcd Comm 1 1 1  •c n SoJa A h, 1 i ts 
m e u ag he J uu l ;> tn J u  y ,  l 9�J.  J..:  1dcd 
to form t wo u b -Cumm t t l c c  

( b )  i f  o,  whet her t he t w  
m1 1 1  e have been formed ; 

u b -Com-

( •) , r  n o t ,  t he r\!a n� for d e l a y ;  and 

(d)  whe ther i t  is al o a fa c t  t hat 
n um ·r  A c i a t i o n  ha ve reprc coted t o  

Gover nme n t  r p a t  d ly a bou t th • delay i n  
t rm mg t h  t wo Sub-Cornm a t t  t:' , i f  so , 
the ac t ion taken by G vernment  on the 
repre e a ta t i  n ? 

TH M I N I  TER O STATE I N  THE 
M I N I ST R Y  OF H E M I  ALS A N D  
FERTI L I Z  RS ( H R I  R . RATH) : (a ) 
t o  (d)  Th A l l  l ndia S i licate M a n u fa c lure ' 
A socia t ion  h:id reprc e n ted f r early 
form u t i  n of the two Su  -Comm itte . 
The t wo Su b-Commit te s of the High 
Powered Comm i t t ee on Soda Ash have 
si nce b .. en consti t u ted on 1 st March., 1 984, 

aftu du c n i eration with r g rd to thei r 
compo i 1 ion a nd t e rm of  rt.f r nee . 

Settin� up of 360 M W  Power tn tion under 
a Joint Sector Project 

1 290. S H R T  K .  PRA D HANI : W i l l  r he 
M i ni. tcr  of  E NERGY be p ll!a d t o  
s t a te : 

(a ) whe lhe r Governme n t  of Orissa i s  
a c t ive l y  pa r t icipa ting i n  n joi n t  ector pro­
jec t for se t t ing up a 360 M W  powe r s ta t ion 
which wi ll net  a a ca ptive ou rce of power 
for a n umbe r  of power- int e n  i ve i ndus tries 
in t h  t a t e ;  

(b )  wheth_ r  the projec t report  ho s i nce 
bee n rece i ved by the e n t ra l  I ctrici ty  
A u t ho ,  i t y ;  

(c) t he broa d ou t l i nes o f  t he projec t  
rep r t ;  t h  n a m � s  o f  the bl! a ·fic iary i adus­
t r h.· ... u nu how ir w i ll be financed ; 

(d ) whe ther ome A mer ica n  firms have 
hown i n ter . t i n thi proj c t ;  n nd 

( e )  i f  so , the pa rtic u lar. t he reof and 
t h e i r  l i k  ly investm n t  in  t he p roject by 
way of t echn ica I a . i. ta nee.  p l a n t  and 
mach i ne ry a nd eq u i ty pa r1 1 c i pa t i on ? 

THE M I NISTER OF STATE IN THE 
M I N ISTRY F ENERu Y  (SH R I  ARIF 
MO HAM MAD K H AN )  : (a) O rissa ha 

roposcd power gener a t ion in the joi n t  
c tor .., : ha t  tht• ga p b t wc n the demand 

for po w · r  .- nd i t  availa b i l 1 1y can be 
rcd uc c.J . The proposa l eovisa i n· talla­
t 1 o n  of 360 MW .t bcrma I a pa · i t y  i n  the 
lb va l le) . 

( b) No p roject report ha s so far been 
rece 1 ed by t he Cen t ra l  Elec t r icity Auth  o­
r 1 1 y . 

(c) Docs not ari e .  

(d )  The re i no uch i ndicat ion in th 
joint ct,or pr po I ou t lined by Orissa . 

(e) Does not ar ise. ' 




